
THE SECURITIES LAWS (AMENDMENT) ACT, 31995 . - 

An Act to amend the Securities and Excliange Board of India Act 
1992 and f~~r ther  to amend the Secr-xities Contracts ( R-egulation) 
Act, 195G. 
BE it enacted by Parliament in  he Forty-sixth Year of the Republic 

of India as f~1lows:- 
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1. (1) This Act inay be called the Securities Laws (Amendment) Act, 
1995. ( 

(2) I t  shall be deemed to have come into force on the 25th day of 
January, 1995. - a 

CHAPTER 11 i 

AMEXDMENTS TO THE SECURI'IIES AND EXCHANGI' HOARD OF INDIA 
ACT, 1992 

2. In section 2 of the Securities and Exchange Board of India Act, 1992 
(hereafter in this Chapter referred to as the principal Act), for sub-section 
( Z ) ,  the following sub-section shall be :;ubstituted, 1zzimely:- 

" (2) Words and expressioils used and not defined in this Act but 
defined in the Securities Coiztracts (Regulation) Act, 1956 shall have 
the meanings respectively assigned to them in that Act."., 

3. In section 6 of the priilcipal Act, the bracltets and figure "(I)" and 
clause (d) shall be omitted, 

4. After section 7 of tlic principal Act, the following section shall be 
inserted, namely:- 

"7A. Any menlber, who is a director of a compaily and who as 
such directmor has any direct or indirect pecuniary interest i n  any 
matter coming up. for collsideratiosl at a meeting of the Board, shall, 
as soon as possible after relevant circumstances have come to his 
knowledge, disclose the nature of his interest at such meeting and 
such disclosure shall be recorded in 'the proceedings of the Board, 

36 



€4~3' 9 OF 19951 Secu~ities Laws (Aqendment) 37 

ad-$&-member shall mot take any part in any deliberation or d ~ i s i o n  
of the Board i ~ i t h  respect to fl~at matter.". 

(a) in sub-section (2)  ,-- 
, . (i) aftex. clause ( b ) ,  rhe following clause shall be inserted, 

namely: - 

. . .. , .~ . " ( h a )  :regjstel.ing a d  regulati-11g the working of the , ,  , , . . z ,*.,< .%< : ,. ! . . ... . 
i . .. clel>o~i~q~ie.s, ciisiodians of secilr$ies, Ftsrt$gp \instit.utional 

. . 
investors, credit rating agelncies ~ i l d  such other intermediaries 

\ i 

' 
z .. as the Board ma$, by notification, specify in. this behalf;"; 
--. 

(ii) irl clause (c), for the words "collective investment 

sch?qess', the words '\mture capital fund? and collective invest 

, ~ 
ment sche~rees" shall he substituted: 

. . .- 
( i i i )  in clause (i), for !kc words '"slack exchanges and", the 

words "stock exchanges, mutual fuj~ds, {other pejrsons acsocia- 

. % 
Sed, wifQ the securities marke?" nhall be sub,stituted; 

-. , 
( i u )  in clause ( j ) ,  the words, brackeSs and figures "the 

29 of 1947. Capital Issues (Control) Act, 1947 and" shall be omitted; 
. ~ 

(v) after clause ( I ) ,  the fclll~sving clause shall be inserted, 
11 am ely : - 

-. . 
: .. . . . . . .  i. &%+a.,- I ! "(la): calling from or furnishing to any suah! agencies, 

' * ;'". : 
!. ,,;*..r'; ... as may be spec;fieh by the Board., such infomation a s  may 

, .,. 
. . . ::. . ..& 
. .  . , ,  . . ,  cj+$ -. be  asidered red necessary by it for the efficiqnt discharge of 

v . . . p * . - - . .  
. .<- . its functions;" ; . , 
&?:.: 

. . . . . .. .. ' ( b )  after snb-seetian 43) .  the following sub-scctiqn shall he 
. :  . 

inserted, namely: - 

"(3) Notwithstailding anything contained in any, other law 
for the time being in force while exercising the powers under " clause ( i )  of sub-section (2), the Board shall have the same 

a ,  * r powers as zfe vested in a civil court under the Code of Civil 

5 of L8!18 Procedure, 1908 while t ~ y i n p  a suit, in respect of the following 
I '  

matters, r%tunely:--- i 

(i) the discovery and production of books of account 

and other docume~lts, at such place and such time as may 
Iv= specified by the Board; 

h e u p -  
ment , OP 
section 
11. 

',$ ( 3 )  summoning and enforcing the attendance of persons 

ntrd examining tlta11 on oath; 

( i i i )  inspectioil of any books, registers and other docu- 

ments of any person referred to in section 12, at any glace,". 



Inter- 6. Aftm sectiofi 11 of the principal Act, tlze folllo~hg sgcti~ns. shall be 
tion of inserted, namely: -- 1 .: 
new 
 tio on^ 

l l A  and 
1 LB. 

Matters "11A. Without prejudice to the provisions of the Companies Act, 
to be 1956, the Board may, for ~Ile protection of invest~rs, specify, by re@- 1 of 14156. disclo- 1ati0ns~- 
sed by 

the (a) ih;h% matters relating to issue of capital, 42Zps$e]r sf 
com- 
panies. securities and other mal2c:s insidenla1 thereto; and 

(b) the manner in vrhich such mattem, 

Power 11B. Save as ottierv~i c grcpvlded in section 11, if after making 
to or causing to bz nlade :?TI caquiry, the Board is sati~fiqd that it is 
issue : necessary- 
djrec- 
tions. (i) in the interest of inveslors, or orderly development of 

securities market; or 

(ii) to prevent the a'E&rs of any intermediiry or other \ 
8 ,  . , persons referred to ir: ssction 12 being conducted in a manner 

detrimental to the interests of investors or securities market; or 
. , G ' : . ~ .  . . . 

..",. 
, > $<;.;:; ,; , < c,.:. 

. .! .. '.. ,,~, 
(iE) t3 secure the proper management of any such iriter- 

s +;, .:;.., : ' 
.. . mediary o : ~  persm, . . ! . .,. . . I 

' it may issue such dke.&olzs,-- 
I , I  L (a) to any pzrsofi on. class of persons referred to ill sectiirn 
. I S  r 12, or tissociaked with 6hc securiliss mrz~ket; or 

(b) to any cc;mpany in respect of matters specified in ew- 
4 c t i ~ f ~  11A, 

I as may be aqpropniate i~ Li:? I t ~ t e r r ~ f ~  of jnvestors in swurities and 
the securities ~nat'lcet.". .. , - 

7. In section 12 of the pri~lcipal Act,- Amend- 
ment of 
section t , (a) in sub-section ( 1  ) , -- 
12 . r .  ' (i) for the word "rules", the word "regulations" sh211 be 

I I (ii) after the proviso, tile following proviso sl~all be inserted. 
:;Vj L~ 

namelg- 

"Provided frnll~cl. that any certificate of registration, 
obtzined ir~lrnediately before the conzmencement of the 
Sec~ilities L~IYS (Amendment) Act, 1995, shall be 
deem& to hat': bee11 obtained from the Board in accordance 
with the regulations providl ng for such registration ." ; - 

( b )  after sub-section (1 ) , the following sub- sections shall be 
inserted, namely: - 

" ( I A  ) No depository, c:rstodian of securities, foreign institu- 

1 
timal investor, credit rating agency or any other i n t m e d i a q  
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' .-' associated with the securities market as the Board may by noti- 
-. . ficatron in this behall speclfy, shall buy or sell or deal m securi- 
-' - ties except under and 111 accorda~~ce with the coudlUo11~ of a 

- - -c*rtificate of registratio11 oblaliled Fiom tha Board in accordance - - - with the regulauons made under zhls Act: 

Provided that a persoil bu3ir1g or selling securities or other- 
wise d e a h g  wltll l l~c  secui~tlcs lnarkct as a depository, cus~o- 

\ 
% dim of secu~.ities, ioreigii insiiiuiioaal investor or credit ratlng 

agency immecliatcly betore tlhc commenceme~~t of the Secunnes 
Laws (Ameindmel~t) Act, 1995, for whch no certificate of re- 

- gistration was requixed prior. io such coinmcacement, may con- 
tinue to buy or sell securil~es or o'lhawise deal with the securiues 
market until such time regulations are made under clause (a) 
of sub-section (2)  of section 30. 

(1 B)  No person shall spanstor or cause to be sponsored or 
carry on 01. cause to be eanied oil any venture capital fmds 
or  collective inves~rnent scheme inc1~1;Ltding mutual funds, u n b s  
he obtains a cerkifrcate of registsatioi~ from thc Board in accor- 
dance with the regulations: I 

I,. Frovided that any person sponsoi4ng or causiug to be 
sponsors, carrying or causing to be carsied on any venture capital 

, - ' funds or collective investment scheme operating in the secmities 
- market jll~mediately before the coi~imenccment of the Seczlpities 

Laws (Amendment) Act, 1995 lor which no certificate of regis- 
tration was required prior td suclm commencement, may continue 
to operata till such t h e  regulations are made under clause ( d )  
of subsection (2) of section 30.". 

8. In section 14 of the principal Act, in sub-section (1) ,- 
-2-:--- .- - 2 (i) ~b .clause (a), the word "and" occurring at the end shall be 
: L o&jtt@-J; , ,- A 

, C>r 

' ' *:" . pi) aftes clause (a), the followling clause shall be inserted, 

""x  ' x . ~ - -  -. . , .".(q@) $11 S U I ~ S  realised by way s f  penahies under this Act: 
.A @.,- i ~ d " .  
5- L , . ! L , ,  
. : k a - d L - .  - 

9. Aftei Chafiter V1 of the principal Act, the foJ.bwing Chapters 

15A. If aany person, who is required under this Act or any m1es 
or -regulations made thereunder,- 

-. (a) to furnish any document, geturn or report to $he Board, 
. . - -;:I :,:::';fails to furtlish .tl:e samc, lie shall 33 liable to a penalty not ex- 

ceeding ~ne-l&h' an8 fifty thotasaisd rupees-foz-ea~h s.uqh failure; 
< - - .  
.* ., . 

- - '  - -... ' ,  I .. , ' - * -  . - + > -  .* -, 
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